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CCRM : (1) Hontble Mr. P.H. Trivedi ( Vice Chairman) 

(2) Hor'ble Mr. P.M. Joshi ( Judicial Member) 

Mr. .i.V. Ylehta learned counsel for the applicant is 

present. He reports that civil application No.17 of 1986 

as filed in the proceedins whereby the applicart had 

.t the permission to withdraw the original application 
fkr. 

i.e No.37 of 1986. According to him Mr. Justice W. B.V. 
- 

G-adgil (presidii off icei ha already Passed/  order on 

17-3-86. 	He has produced / copy of the order passed by him. 

Mr. Mehta reitrates the same pOSitiOn and requested the 
&1 

tribunal that the said order is now 	zid on Ue record , 

tormallf t4ve order to that affect be passed now. It is - 
stated by him that the app1icationtra ed havin p-g 

withdraw His requestoiiceded. The application therefore 

* -I-  _' 1°- 	 ..6 	stands disosed off as wit hdraw'u o 
) - 

( 	 ( P.M. T..flTDI ) 


